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BEFORE THE NATIONAL GREEN TRIBT]NAL

WESTERN BENCH, PUNE

ORIGINAL APPLICATION NO.73 of 2021

IN THE MATTER OF:

BRACKISH WATER RESEARCH CENTRE .......APPLICANT (S)

VERSUS

MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE & ORS ...RESPONDENTS (S)

AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT
FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH :

I, E. Thirunavukkarasu S/o Shri M. Elangovan, aged about 55 years, currently

working as Scientist'E'in the Regional Office of the Ministry of Environment,

Forest and Climate Change (MoEF&CC) at Nagpur, do hereby solemnly affirm

and state as under: -

1. That I, in my official capacity of Scientist'E'in the Ministry of

Environment, Forest and Climate Change, RO Nagpur, in the above mentioned

matter, am authorized by the Competent Authority in the Ministry to swear this

affidavit on behalf of the MoEF&CC, New Delhi.

2. That this affidavit is being filed by the Ministry in pursuance of the Order

.12.2022 and 17.04.2023 whereby the Hon'ble Tribunal had mentioned
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indicative timelines i.e. ten months for completion of the study by CSIR-MO,

and the order was communicated to all the stakeholders for implementation.

3. That it is humbly submitted that MoEF&CC issued an order on01.12.2022

regarding the allocation ofsanctioned funds to the tune of{8.17 lakhsas the

first instalment, out of total {15.76 lakhs. CSIR-NIO was expected to submit the

report in l2 months, and another l2 months were kept for additional residuary

work by the CSIR-NIO consoftium on the matter, after the submission of the

first set of recommendations to the Hon'ble NGT. The sanction order dated

4. That vide mail dated 17.01.2023, CPCB informed CSIR-NIO that the

sanctioned amount of {8.17 lakhs has been transferred as the first instalment. A

copy of the mail dated 17.01 .2023 is marked and annexed as Annexure-2.

5. That vide OM dated26.05.2023, the MoEF&CC communicated the direction

passed by the Hon'ble NGT order dated 17.04.2023 to CSIR-NIO and CPCB,

that the study to be completed within l0 months (from 0l .12.2022), and also

authorized CPCB for re-allocation of the amount for the financial vear 20

2024. A copy of the letter dated 26.05.2023 is marked and annexed

An nexu re-3.

6. That vide letter dated 29.05.2023. CSIR-NIO has represented before this

,gs

Ministry that the amount from CPCB is transferred on 10.01.2023, which is

01.12.2022 is marked and annexed as Annexure-I.
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commenced only afier the receipt of t'unds. Hence,, the project initiation date

may be reconsidered as 10.01.2023 giving additional 40 days fbr undertaking

the work. A copy of the letter dated 29.05.2023 is marked and annexed as

An nexu re-4.

7. That, in view of the above submission of CSIR-NIO, it is humbly prayed

that the Hon'ble Tribunal may kindly consider the project initiation date as

10.01.2023 and pass such order(s) as may deem fit & proper in the facts and

circumstances of this case.
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I, the above named deponent do hereby veri$r that the contents of the above

affidavit are true and correct on the basis of official record maintained by the

Ministry in daily course of its business, no part of it is false and nothing

material has been concealed there from.

Verified atN .9fiF*a.on thi, ..\.t"y of luty, 2023.

Deponent
,i. F€rEEdt)
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Sadhana Mishra <mishra.sadh@gmail.com>

Fwd: Allocation of funds / drawing limit to Sub-Agency ( CSIR-NIO) under Central
Sector Scheme- HSM – 2402 – Reg.
2 messages

Dinesh Runiwal <d.runiwal@gov.in> Mon, Jan 30, 2023 at 10:16 AM
To: mishra sadh <mishra.sadh@gmail.com>

with regards,

Dinesh Runiwal
Scientist-E/ Addl. Director
Hazardous Substances Management Division
Ministry of Environment, Forest and Climate Change

From: "PCP , CPCB" <pcp.cpcb@gov.in>
To: "Director NIO" <director@nio.org>, "Dr. Suneel Vasimalla" <suneel@nio.org>, "Kishan Kunkolikar"
<kishan@nio.org>
Cc: "Member Secretary CPCB" <mscb.cpcb@gov.in>, "G Thirumurthy, CPCB" <thiru.cpcb@nic.in>, "anamika cpcb"
<anamika.cpcb@gmail.com>, "Abu Huzaifa" <abuhuzaifa.cpcb@supportgov.in>, "diganta kalita"
<dkalita.cpcb@nic.in>, "Ved Prakash Mishra" <mishra.vp@gov.in>, "Dinesh Runiwal" <d.runiwal@gov.in>, "N
Subrahmanyam" <n.subrahmanyam@gov.in>
Sent: Tuesday, January 17, 2023 11:11:07 AM
Subject: Allocation of funds / drawing limit to Sub-Agency ( CSIR-NIO) under Central Sector Scheme- HSM – 2402 –
Reg.

Sir / Madam, 
In accordance with the Department of Expenditure (DoE) OM dated 09.03.2022, Ministry of

Environment, Forest and Climate Change (MoEF&CC) has nominated Central Pollution Control Board
(CPCB) as Central Nodal Agency (CNA) for Central Sector Scheme (CSS) - Hazardous Substance
Management (HSM – 2402) and all the beneficiaries/implementing agencies are considered as Sub-
Agencies (SAs). Copy of designation letter dated 28.06.2022 with OM dated 09.03.2022 is attached.

 
2.     Further, MoEF&CC has nominated / authorized Canara Bank as an authorised banker for Central Nodal
Agency associated with the Central Sector Scheme of HSM. The funds for the projects/activities sanctioned
under CSS-HSM by MoEF&CC is being transferred to implementing agencies that are designated as Sub-
Agencies through CPCB. 
 
3.     CPCB has allocated the sanctioned funds / drawing limits i.e.  Rs. 8.17 lakhs as first instalment out
of Rs. 15.76 lakhs for 2 years to the following bank account as per MoEF&CC sanction order  dated
01.12.2022 for CSIR-NIO in relation to the Hon’ble NGT matter of Brackish Water Research Centre Vs GPCB
& Ors. (OA No.73 of 2021) under the scheme  “HSM-2402” for study on "formation of Tar-balls along the
coast of Goa, Gujarat and Maharashtra: constraints on possible sources and mitigation measures". Copy of
letter dated 10.01.2023 issued to Bank for allocation of fund is attached.
 

Sub-Agency / Beneficiary
Account Name

Account
Number

IFSC Code Sanctioned funds /
Drawing limits

CSIR NIO HSM 110087005645 CNRB0000308 Rs. 8.17 lakhs as first
instalment out of Rs. 15.76

lakhs for 2 years
 
In view of the above, it is requested that kindly acknowledge the receipt of the payment / allocated funds by
return mail.  It is also requested that kindly ensure that funds are utilized as per terms and conditions of
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MoEF&CC sanctioned order and  expenditure should be made through PFMS system  only. Copy of
sanction order is also attached for kind reference please.
 
With Regards

G. Thirumurthy
Additional Director &
DH-PCP Division,
Central Pollution Control Board,
Delhi - 110032
Phone: 011-43102336,
 

 

 

3 attachments

Letter to Bank for allocation of drawing limit_Mizoram SPCB and CSIR NIO -HSM-2402.pdf
397K

CSIR NIO Sanction Order_HSM-2402.pdf
179K

Designation of CNA _HSM 2402 .pdf
3900K

Sadhana Mishra <mishra.sadh@gmail.com> Mon, Jan 30, 2023 at 3:52 PM
To: rahul.garg@mgklegal.com

Sir,
        As discussed, please find attached the requisite documents for kind information and perusal.

Thanks & Regards
Sadhana Mishra 
Associate (Legal) 
MoEF&CC, GoI.
[Quoted text hidden]
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          Date: 29.05.2023 

To  

The Director 

HSM Division (2402) 

Ministry of Environment, Forest and Climate Change 

Indira Paryavaran Bhavan, New Delhi -110003 

 

Sub: Project Initiation date regarding 

Dear Sir, 

Please refer to the OM issued by the MoEF&CC, HSM Division, dated 26.05.2023 (File 

No. 11/22/2022 (part)-HSMD. Point no. 4 indicates that the study is to be conducted within ten 

months from 01.12.2022. Also, please refer to the Hon'ble NGT hearing order dated 17.04.2023. 

Point No. 3 indicates that the timeline should be strictly followed from 01.12.2022. In this context, 

I would like to inform you that although the project sanction order was issued on 01.12.2022, funds 

were released only on 10 January 2023. Please refer to the letter issued by CPCB to the Bank dated 

10 January 2023, No. AC/CP/Bank/2022-23 (attached here). Thus, the project activities were 

started only after 10 January 2023, which is after 40 days of the project sanction date.  

Further, the total released funds became nil on 31 March 2023 and have not yet been 

reallocated. Thus, the funds were with NIO only for 80 days. Therefore, I request that you kindly 

consider the project initiation date as 10.01.2023.  

                                                                                                              

Yours sincerely 

 
(Dr.Suneel Vasimalla)

  

PL of the Project 

Copy to: Mr G. Thirumurthy, Divisional Head, PCP Division, CPCB,  

                Mr. Dinesh Runiwal, Hazardous Substances Management (HSM), MoEF&CC 
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